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Dr. Mukundakam Sharma, J. 

 

1. By a separate Judgment pronounced today, the three connected Civil Appeals being C.A. Nos. 

1975-1977 of 2008 have been dismissed. 

 

2. We dispose of the present Criminal Appeal with a direction that the Special Court constituted under 

the MCOCA shall consider the issue raised under Misc. Application No. 142 of 2008 in MCOCA 

Special Case No. 23 of 2006 on its own merits in light of the findings given by this Court in the said 

connected appeals, in case a fresh application is moved by the appellant herein before the Special 

Court. 
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